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D. Purkayastha, JM 

Thi.s CP(C) has been filed by the applicnt alleging that 

the alleged contemners did not comply with 	direction and order 

contained in para 8 of the judgment dated 13.1.1998, Annexure/X to 

the conternpt.:petition. The alleged contemners filed written reply 

stating intéralia that t e 	directions of the Tribunal contained 

in the said judgment have been complied with and in respect of the 

direction contained in Para 8(b) of the judgment/  the disciplinary 

authority passed the  order on 24.6.98 under the relevant rules, which 

requires sanction of the President since the applicant has retired 

from service and the sanction of the President4s awaiting. Regarding 

other directions in para 8(c) & (d) it . is found that the alleged 

contemners have considered same and the decisions have been 
'I 
communicted,to the applicnt by letters dated 19/25.2.98, 26.3.98, 

12.8.98, 23.11.98 and 14.12.98. It is also found that the letters 



have been sent to the applicant by registered post and those letters 

have been annexed with the reply. 

2. 	 After considering the fact we find that the alleged 

contemners. have complied with the direction and if 'the applicant 

still has any grievance in pursuance of the order passed by the 

authorities, the applicant may approach the appropriate authority 

7. for getting proper 'relief, if he so desires. In view of the aforesaid 

circumstances CP(C) stands disposed of. 

(G. S. Maingi) 	 (D. Purkayastha) 
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